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CIVIL 14I6C.APPLICATION NO. 	OF 1994 
er section 151 of the Code of Civil Procedur 

On behalf of 

R.K yadav and others 	 Appli ea 

IN 

CONTweiPT APPLICATION.  NO. 1408 of 129:3 

IN • 

ORIGINAL APPLICATION 70.1789 of 1992 

yadav and others- 	 Applicants 

Vs. 

NI .AT vohra and others 	 Respondent 

To l  

The 'lion' ble Vice Chairman and his companio 
mem hers of the aforesaid Tribunal 

The humble application of the applicant 
abo enamed most respectfully showeth as under: 

1- That the applicants have filed the above 

Con erupt apnlication for deliberate disobedience 

in omblying the orders of this Hon'ble court 

Mat•d 043 /q3. 

2- That till this date the respondents have n t 

corn plied the judgment of this Hon' ble Tribunal a 

the applicants are wandering here and there bein 

un- ployed. 

3/ 	That in the circumstances it is expedient 

th interest of justice that the above case be 

lis ed for aftmission at an early date. 



V.TH DTh.-70R 

most resnectfully 

may 	pleased to 

at an early date. 
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on the facts stated above it is 

prayed that this Hon' ble court 

list the above case for ar_Imisi 

( SUDHIR AGARVIAL ) 
COUNT SQL FOR TH•3 APPLICANT 


